Before the Returning Officer

For election o Legislative Assembly (name of the House)
From Bodh- Gava(229 8C) Constituency (Nawme of the Constimency)

L Shvamdeo Paswan sondanghter'wife of Sri Maheshwar Paswan

Aged abowr 42 vears, resident of Villuge - Rughopur, P.O.-Fuatehpur, PS_-Fatefipur, District- Gaya Pin-
#2423 2(mention full postal address), o candidare

at the above Election, do hereby solemnly affirm and state on oath ay under:-
£Strike cut witlchever is mor applicable)
L. Tamacandidate set up by BIP fname of the political parnv)iam Crarlesting

ay an Independent candidare.

I Details of PAN and status of filling of income tax return :
| 5I. No. | Names | Permanent The financial year Total income shown

Account for which the last In income-Tax
Number [PAN} | Income-Tax return  Return {in Rupees)
= | hosbeen filed ! I
/ _Self = | AMWPP3950A | AY.2013-14 | 305263
2 | Spose- | MEGPIBESOM | AY.2013-14 265100
3| Dependam | = | NIL ML T N
|4 | Dependant 2 — pHIL - ML 000 (hm )
5. | Dependam3 | NIL NIL I



E The following case (s) isfare pending against me in which cognizance has been taken by the court ;-

SLNo. | Offence Deseription
(a) The details of cases where the courd has | 1. GRP Gaya P.S. Case no. 125/01
taken cognizance, Section of the Act and | 2.Bodh-Gaya P.5. Case no. 202/10
deseription  aof the  offence  for  which U/5 188 R.P. Act,

cogrizance faken |

by Aw.-iie-'igrme conrt, Case No, and Date of | 1. Pending in the Court of RLY Magistrate, Gaya
order faking cognizance | | €5, not submitted)

| Magistrate Gaya

ic) Details af Appeal (5) Applicarion {5) for | NO

revision (i amy) ﬁ!'ed’ agaimsi the ahove

arder g} ! m_ S
4. Cases in which 1 have been convicted by a court of law (other those referred to in Form 26)

{a) | The details of cares. Sections of the Act and | MO
| description  af the offence  for  which I

.| convicted |
() Name of the Cowrtsis). Case No. amd | NO
Dareis) of orderis)
(e} | Punishment Imposed ' NO
& That I give herein below the details of the assets (movable and immovable ete.) of myselfl my spouse and sll

dependants :
A Detuils of movable assets ;
Mot :
1 Assers i folnt poe indicating the extent of foetnr ownership will alvo have o be given

A

2 In caze of depositdnvestanent, the derails incliding Serfal Number, Arraum, Date of Deposii, the Schenre, Name  of Bank,
fenstivension ard Sramch are to be given

4 Valie of Bonds/Share/Debentures as per the current markel value in stock Exchange i respect of Nared companies ard as
P ook fn case of mon-listed compranies showld be gpiven

4. Dependent, heve meany a person, substantiolly dependant of the inconte of the candidare.

3 Details imeluding wmount i Jo be given separately dn respect of vach investment)

2. On evidence in the Court of 1% Class Judicial

I



| Sr. | Deseription Self | Spouse Namefs) | Dependant-1  Depen | Depend
| Nao. MName dont-2 | ont-3
Name Name
| |
| ! Caash in franid 64000=00 | 33000=00 15000=00 L HiL
| K Detgils af I:l«'t'pns;f}.r ,ﬁﬂm | E.ﬂ.ﬁu.fiiﬂ.‘lﬂﬂ! nIL ] L NI
in Bank  occoumts ' AJC 108359463348 BJC IR26000100033645
(FORS, Term | Balance Rs. 327515200 | malance Rs. 2716=00
Depoxics  arnd ol | pug, Fatehpur
oiier  mwpes  af | s te 0658000100957993 I
Dep_w.r:.-r imctuding | Balance Rs. 4041=00
AEANG P.N.BF. r
aceuunts) DRPOSI1S | fC 0658000100965558
vl i,
Iratitatiors Nen- Balance Rs. 2047200 I
Banking  Financial
Cenripraries aned
cooperalive |
seieties  amd e |
amcynl i eac
stich deposit | |
|l Details af | LIC Market Plus | WL I MIL | mie T e
irrvestmen (e Bords, | Rs, 10000=00 |
Debenture Shives
it s i |
compnics Ml |
Fumds  amd  others |
and the amount | |
w Derails of | Lc | L Lic [ [T
frrveatment (n NSX | (iyPalicy ng, {i1Policy no. {iiFahey no
Postal 51432194909 | 512174430 G
Savings Insurance | gs, 1,00000=00 | Rs. 5,00000=00 :; ::‘I:_"ﬁ:ﬂ"
Pulicies and | (i) policy no. it} Palicy no. iy
E::;:E“ in any | 513174429 | 513142038 15, 550000=00
Insteuntens (n Post ;;.jsﬁ!.ﬂﬁl?'t;ﬂﬂm I n: AP [
ffice oF Insurance Puly ng, Pulﬁﬁb,
Company and he | <en02806408 | 19600022
As. 4,50,000=00 | Rs. 3,00000=00
[ivimIc
Palicy na. |
160300147101
Rs, 3,00000=00
¥ Personal I

Loars advarce it |
o any F |

persom  gr |
entity including fiem, |
Company. Trust e |
amd other receivables |
Jrom debiors and thy |
amoitint |




| ¥ | MuotarVehicles'dir hill hiL [ P T
erufisYache/Ships | Raldoot Year- 1957
feerenls of Make, | BR2A4T2E Value 21000/

Registrarion | SCORPIO Year 2011
No.ate year of | BRO1BE3I3Z
FPurchase and | yalye 10,45,064/
sy m‘l’ﬂir 2011
BRO203333
Value 9,20,714/

(Wi | Jewalry, huditon | Gold Gold | HiL L
and valuable thing | Welght 58.32 gm. Welght 233.28 gm. Weight 28 gm
fgivg  denwils  of | Value Rs 175000=00 Value Rs. 699900=00 | ValueRs.
werght and vilne). | Siiver Silver B4000=00

Weight 583.20 gm. Weight 349.92 gm, Silver
Value Rs. 25700=00 Value Rs. 15400=00 Weight583.20
Diamond Ring gm.
Value Rs5.15000=00 Value As.
Gold Ring 25700=00
Valug Rs, 11500=00

| sk |

I Value Rs. 65000=00 |

Cviii | Any  other assels | Laptop, Printer, Scanner | Rifle - - >

| such as valwe of | Value- 1,00000=00 Valua 70,000=00
clmims’ interest Rifle

| Value- 70,000=00

Revalver

Value 75,000=00

Sahara Bond

Rs. 5,500=00

Household Article

Approx Value B0,000=00
- R | | . |1/
L ir Gross Total value  4367081=00 1721016=00 | 774700=00

2. Details of Tmmiovable arsets @
Nodg t= |, Praperties n foint ownership indicaring the exient of foisr ownershipwill alse have 1o be indicoted

2 Each lamd ar building or aparfmend be mrentioned separately in this forma |

| Deseription | Self Spouse Name(s) Dependant-1 | Depen  Depen
Sr. | Name dant-2  dont-3
Ne, | | ' Name | Name
! [ Agricuiinre Lard- {(niDhandkwa Bodhgaya 1] Raghogur Faehpur . | miL NIL [ rem '
Locatln(s. | Cmarellipa i | Kinro 31 Pl 173
(10 bt o 20T Ploy 1443 174

‘ Snrvey mumberds)-

i3




Area {Tatal [i] 9 Disrnal ML [ maL ML
measurement gy | 18 Dismal il 7 1 Dlgmal [ [
acres) i
Whether  inherited ) THIL WL ™
prapery  (Yes or | M0
N
Date of purchase in 10-11-2003 | HIL HIL Wil
Case af  self| 1e-11-2009
acquired property
Cost of land fin | e, 20,000-00 ML wiL T
case of purchase) o | T 2500000
the i of
Purchase
Any investneni on hiL AL il ML
the fand by way of
developmert,
CURSIFNCTTON ¢
Appraximate | Aporee Ry 9,00000-00 ML ML L
Current rrarker | Apprax R 4 G000
vl |
1 Fatehpur | ML HiL HIL
Lt K.odhaurn Bodhgasu [ilkhata m:’uﬂﬂ
Survey _ 450,543
ainbers) 1] Ebsardhian Bodlgaya |
Kha no. | 37 Potno, 2300, @004
Fili e85, 2e57
Pt s, 84| &1 {Khaza ro. 200
”‘ ‘m' 515
10| Khata ro, 137 Plot no; 2958, 1955
29 301, 189
Plot g, B9l
| 556 Bhusunda
Kkhata no 12
Plot 3009, 3033, Jude
SEA, 558 [
Area {Tearaad {1 1.5 Disrmal T HIL 'i"im_
SHEAERREmERT in | (i) 838 Dhsmol {11 3.25 Digmai
acres) (it} | 38 Digal Ll 1765 sy fr
[iw) 11373 551,
Wheiher  inherited MO ML HIL L
property  (Yes  or | NO
Nal
| Lhate af purchase in 111 13-05-2004 NiL T HiL
case af Sl | (6= 10 00 (i) 1003 2005
acquired property | (1) 13-08.2005 (it} 16-02-2006
. ) [
Cost aof famd  fin | (i) | 58B0=00 {111391=00 ML NiL NIL
case of purchase) gt | (il) 2760=00 | fiip 125000=00
| {111} BE000=00

L

| the timie of

| pruarchase




Arrie devestiment  on
the famd &y way of
| dewelopment,

| consiruction erc.

ML

MIL

HIL

Appreimoe
Current mgrket
wialue

i &) Apporew Rs
FAOKHNOO=00

{1y 20000000
il SE00000=00
i) 1300000=00

NE

HiL

NIL

i

Covmmercial

Buildings
fimcluding
aparine )
-Locarionis)

« Survey nuniberis)

NIL

| Builr wp Arvea (Toral
measReemenl (1 3g.

¥

ML

HIL

L L

ML

Whether  inherired

property {Yes o
Nat |

NiL

NIL

HIL

Date of purchase in |
case of  salf |
| gequired property

NaL

L 118

HIL

case of purchased af
the me af
purchase

Cost of fland fin |

NiL

L

ML

ML

Amy invesimenl on
the land by way of
development,
consiruciion et
Appraxinate
Crrrent nnarkes
value

HIL

HiL

HNiL

RiL

HIL

ML

L 118

HIL

| Residenial
Buelldings
finciuding
aparinie iy
=Location (5)

- Srvey mimibarfs)

Fatna

(ijhata no. 123

Plat na. 1096

(i} Raghopur Fatehpur H.ng 30
(iii} Marangur Gays

Kt no 122, Plok reo 500

|Khata na. 123
Flat no: 1096

ML

HiL

Area {Tearal
meas e ment i
acres)

{11 Katha
{ii} 4760 5a.01
{0 204080 1.

. {ih2 Katha

HIL

NIL

Bl g Area (Total
BRGNUrEment i 5y,

At

{4 A7edea.fr.
(5] 1300sq.ft.

THIL

| NiL

HIL

Whether  inherited
mroperty (Yes  or
Nay

[11) & [ Yes 1 shane
1

N

Dare of purchase in
cise of  self
acquived properly

(130372012

S

......

NiL




| Cost of land fin | (1500000200 1) LE00000=00 WiL WL [
cave of prrarchase) af
the fine o
pairchase -
| Awie Jrvestimeed o | [Mark in progress 1 {ijwiark in prograss NiL NIL Y
the land by way of
development,
consiruciion eic,
Alppruﬂ'mcug (1A D30000=00 {1 2000000=00 NiL NiL L
Current  muereker | (91750000=00 nboth | share
i valug | #18TS000=00 L
[ v Cirhers  {Swch ax HIL M Pl
irterest i
| properiies)
| W Tetal  of current | 9525000=00 | 15300000=00 HiL hiL N

market valne af ()
ta fvf ahove

.l give herelin below the details of my Gabilitievover dues to public Financial institutions and government ;-

[ Note:- Please give separates details of more of Bawk, instivation, eutity or individeal and amonnt for eacl item]

| &r. | Description Self Spowsefs) Dependent-1 | Depend | Depend
|NL_....___. B | en-2  em-d
| i Loan or duey  fo | 5B Patng | Camle toan from se —o- | HIL NiL ML
Bank/Filnancial Ry, 350000=00(2xan Dec 2023 | operative Board S0000=00
Institutionsis) 5Bl Gaya paid mo dues certificate
| Mg I?.r Bonk or Fi E AFETdd =] {as on Dec20dd niot recehved till now |,
Ameirt cutstanding | [ijrs. 216000-00
Narre of Loan [#} Res, GSO00=00
(i) Rs, SI000=00
{ [iv] Res. 275000=00 |
[ Loan or dues fo | 51 Mahestwar Paswan(Father) | NIL NiL HIL HIL
any fis. 200000=00
I individuals/Entity | = Murak fam (Unce)
5. 250000=00
offer PR | 5 Sahdun Brasad (Brother}
mewttoned  In i) | g 70000-m0
| abave,
Namieis) I
Amoueri! cuetstanding
Nature af loar |
Any other lnhilin HIL NiL iﬁ B TR
Gramd  tofal  of | 2634744=00 NIL HiL [ L NIL
Mabilities
(il | Gaversment Dies ¢ HiL NiL [ T
Duesto deparfments | M
ealingwith
Berernnhen
gecormntodarion
Dipesto deparimenis | NIL HIL NIL HIL "HIL
dealing with sipply




| of warer _ I I !

Diesro departments | ML ML ED HIL | i
dealimg with supply |

| telephones/mobifes

Dhiesto departmants | NI [N TR HiL T
dealing with supply [
of .

| Duesto deparmments | Wi i“'.l-l-l._ [ KR T
with  govermment | |

fraesport (Including

afrcrafis angd

helicapters)
dncome Tax Dives el NIL ML NiL

NiL |
Wealth Tax Dues NEL ML D ET
Service Tar Dues :JI: = NI ML [T | miL
[T J'I-a"um'ﬂpml_',-'Frqpr,.iy [Tl NIL I NIL NL

Tax Dues | B | .
Sarlex Teve Dues NiL HIL [ NIL [ Wi

Any ofher dues NIL AL NIL [ 'iIIL—T_NIL
Gramd tomd of all | ML NIL ML HIL [
i, ilftres ) _J

7. Details of profession or oceupation :

o Self ... Social work

b. Spouse. ... Teaching and Social Work

8 My educational qualification is as under :

M.A. ML, Bodh-Gaya 1994

Phd, M.L., Bodh-Gaya 1999

iGive details of highest school/University education with full farm of the certificate/diploma/degres course)  (MName
of the school/college/university and the year in which the course was completed, )

SABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE :

G ﬁig@_:_aﬂhr Candidate | Sh/Smi.Kum, Shyam Deo Paswan
L2 Full postal st ress : | Village+F.0.- Raghapr, F-5-Fatehpur, Qistrict- Gays Fin-824232
3. | Mumber and Name of the constituency and state 229 Bodhgaya {sc), Bihar
4. | Name of the Political party which set up the | B P, '
condidate (utherwise write ‘Independent’) |
5. | (#) Number of cases In which conviction order MIL

passed (Other then those referred to in Ferm
| 26) ) ] =
| (b) Total number of Pending cases where the | 1.GAP Geya S Caseno 12500
court(s) have taken cognizance | 2.Badhgaya PS5, Cage na. 202/104 an evidence |




M6 PAN of l Year for which last Tuotal income
[ | Income Tax Return filed
| ia)Candidaie: AMWPPIOS0A AY.2013-14 | 305263
| [b)Spouse :  AEGPTEGSOM = AY.2013-14 | 265100

j {c)Dependents : [

(7. Details of Assets and Liabilities in rupees

Government dues (Total)

Loans from Bank, Finaneial
Institutions and others (Total) 2634744

| Description Sell | Spouse [ D-cpendrnil T'ﬁeped: Dependent:
- e [ N— ! | nt2
A [ Moveable Asset (Total Value) | 4367081 1721016 774700 | MIL
W it ol etk i ! L
LB | kmavovable Assel 1 =
() | Purchase Price and | 12243640 | 2051391
Development Cost of
Immovable Property (Total
| Value)
| (i) Approximate Current Markel | 9525000 | 15300000 B
| = Price of Asset (Total Value) | o
B Linbilities
e
|
[
[
|

| Hfg?wﬂzdm‘uﬂnnu!wﬂ{fmkm: o .
MA MU, Bodh-Gayn 1994

=

Phd. M.U, Bodh-Gaya 1999

Give derails of schoolUmiversity education with full form of the certificate/diplomaidegree coursel
sehool College/University and the year in which the conrse was completed,)

VERIFICATION
! the deponent abave named, herehy verifi and declare that the comfents of this affidavii are true and carvees to
the best of my knowledge and bellef, no part of it is false amd nothing material has been canceled there fram |
Surthar declare that
& There iy no caxe af camviciion of pending cove against me ather than thase mentioned in items 3 and 4 above

bl my spouse, ‘or my dependenty do mat have any aszet or labifity, ather than those mentioned in iiems Sand 6 ahove.

Verified at .. Pectna, is the 3 \.davar.... Decembesr oz,

%ﬁ;lailwﬂ

DEPONENT



Mate = 1. Affidavit should be filed latest by 3.00 pm on the last date of filling nominations.

2. Affidavir should be sworn before an path commissioner or Magisirare of the Firs
Class or before a Notary Public,

A, Al columns showld be filled up and no column da be left Blank. If there iv no
information to_furnish in respect of any ftem, either "Nil™ or "Not". As the case
may be, should be mentioned,

4. The affidavic showld be either typed or writien fegibly and nearly,
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